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Land for Stadium at Calcmtta

$26. Dr. Saradish Roy: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No. 179 on the 1st June 1964
and state:

(a) whether any final decision has
since been taken on the request of the
West Bengal Government for the re-
lease of land to build the Stadium at
Calcutta; and

(b) if not, when the matter is like-
ly to be finalized?

The Minister of Defence (8hri Y. B,
Chavan): (a) and (b). A decision
has been taken to lease 22-772 acres
of land out of the Calcutta Maidan to
the Government of West Bengal for
construction of a foot-ball stadium
subject to the settlement of terms and
conditions of the lease which are
under negotiation with the  State
Government.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

MURDER OF SARDAR PRATAP SINGH
KAIRON AND THREE OTHERS

Shri Balmiki (Khurja): I call the
attention of the Minister of Home
Affairs to the following matter of ur-
gent public importance and I request
that he may make a statement there-
on:

“The murder of Sardar Pratap
Singh Kairon and three other per-
sons on the 6th February, 1865.”
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The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Mr.
Speaker, Sir, the hon. Memberg of
this House are aware how the whole
country received with shock the sad
news of the murder of Sardar Pratap
Singh Kairon and his companjons on
the 6th February, 1965. The House is
well aware of the broad outlines of
the manner in which this murder was
committed. Since then the machinery
of the Government of Punjab with
all the necessary assistance and re-
sources available from the Goveen-
ment of India is engaged in investi-
gating this crime. The Members have
rightly felt concerned about the pro-
gress of investigation. (Interruption).
Sir, the statement runs to about four
pages. Shall I lay it on the Table
or shall I read it out? (Interruption).
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Shri Hathi: Certain detaiis have
been given from time to time by the
authorities in Punjab through press
releases ang their statements in the
State Assembly. I am, however, plac-
ing below a brief account of the
events and the steps that have been
taken.

On the 6th February, 1885, at about
12-15 p.M., the car in which Sardar
Pratap Singh Kairon, Shri Baldev
Kapur, formerly Joint Director of In-
tries, Punjab, Shri Ajit Singh, Per-
sonal Assistant to Sardar Pratap Singh
Kairon, were travelling was stopped
at the behest of four persons. (Inter-
ruption). This was near milestone
18/14 close to village Rasoci, Police
Station Rai, district Rohtak. The four
assailants closed in upon the car and
with their weapons shot dead Sardar
Pratap Singh Kairon, his two com-
panions and the driver Shri Dalip
Singh. The culprits were armed with
a rifie, a shot gun and two revolvers.
(Interruption).
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Shri Nath Pai (Rajapur): Is the
Minister reading something other than
what has appeared in the newspapers?
All the facts are known it is common
knowledge. What we want to know
is, how far they have succeeded in
bringing the culprits to book. (Inter-
Tuption) .

Mr. Speaker: On the one hand, some

Members want the statement to be

read, On the other hand,

Shri Nath Pai: What he has read is
-common place news. We want to
know the efforts made to bring the
<culprits to book.
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Shri Hem Barua (Gauhati): It is

not a statement; he is just reading out
a condolence message,
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Shri S. M. Banerjee (Kanpur): If
the Home Minister is in Delhi, lef him
read it

Mr. Speaker: Order, order. If the
Minister of State is able to answer the
question and read his statement, I do
not understand why hon. Members
should insist that a particular Minis-
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ter should read it. Iy he is not able
to answer, then alone, Members might
have a complaint, (Interruption).

Shri Mohammad FElias (Howrah):
The Home Minister must be prepared
to face this House on this vital matter.
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The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): He is in the Rajya Sabha
and therefore he ig not here now.
(Interruption).

Mr. Speaker: Can the Home Minis-
ter come at 4:45 pM.?

Shri Hathi: Yes, Sir.

Shri Ranga (Chittoor): I do not
know why they should insist on the
Home Minister himself making the
statement. Is it not the practice in
this House that anyone belonging to
the particular Ministry, in the absence
of the Cabinet Minister, is allowed to
give any message, read out any re-
port or give any answer on behalf of
his Ministry. He can do so even in
the absence of the main Minister.
Why are you calling for the Home
Minister?

The Minister of Rehabilitation (Shri
Tyagl): Sir. . . . .

Shrimati Renu Chakravartly (Bar-
rackpore): The Primg Minister has
already explained the position. What
does Mr. Tyagi want to add?

Bhri Tyagi: I am also a Member of
the House and I glso have the pri-
vilege of having my say. Why can't
I?

There has been anp old practice in
thig Parliament that as and when the
main Ministers are not available, the
Minister of State or Deputy Minister
and sometimes even a Minister hold-
ing another portfolio replies. It is a
question of joint responsibility and I
would seek your ruling in this matter.
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Shri Tyagi: It is not for the House
to insist that a particular Mioister
must agnswer. If a Minister is im-
peached, personally, he might reply.
Otherwise, it is the privilege of all
the Ministers to reply on behal of
the Government.

Mr. Speaker rose—

Shri R. 8. Pandey (Guna):
point of order, Sir.

On a

Shri Nath Pai: I also had 3 point
of order, but seeing that you were on
your legs, Sir, 1 sat down. In gpite
of your standing, if somebedy staris
claiming your attention by just say-

ing “point of order”, are we going to
yield?

Mr. Speaker: 1 will just read out
the decisions that we took when I
called the leaders of Opposition
groups and certain members from
the opposition. When a Member has
a point of order, he should not begin
speaking on the subject or formulate
his paint of order. He can stand up
and say, "Point of order”. In this
particular case, I sat down to hear
that point of order. He has the right
{o formulate his point of order.
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Shri K. N. Pande: Is it the way of

democracy?
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Shri S. M. Banerjee: Should I move
that Mr. Pande be expelled from the
House?

Mr. Speaker: It is not usually with
my permission that he makesg motions!
Now, we should behave better. I
may refer to the decisions, rather we
might call them suggestions if the
House cannot take them as decisions,
that have been taken:

(i) “A member who had a point
of order should stand up and
say ‘“Point of Order”. He
should not proceed to formu-
late it until the member was
identifled py the Chair. Only
after he had been identified.
he should proceed to speak on
his peint of order;

(1) While formulating his point of.
order, a member should quote
the specific rule or the provi-
sion of the Constitution relat-
ing to the procedure of the
House which might have been
lgnored or neglected or vio-
lated;

No member should rise or
speak, either standing or sit-
ting, when the Speaker was
on his feet.

(iii)

Shri Hem Barua: That is exactly
my submission,

Shri Hari Vishnu Kamath (Hoshan-

gabad): He was upholding  vour
authority.
Mr. Speaker: I am now standing

and the Members are speaking.
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Then, it was decided:

“The Speaker should pe heard
in silence and any member want-
ing to speak should rise only after
the Speaker had sat down and he
had called the member to speak.

(iv) Matters on which the Spea-
ker could not give any relief
should not be the subject of a
point of order. Should a member
desire to have a clarification from
a Minister or subject to any state-
ment which a Minister might have
made, he should say so in the
House with the permission of the
Speaker and should not raise it
in the garb of a point of order.”

This is what I would request hon.
Members to just (Shri Hari Vishnu
Kamath: Keep in mind) keep in
mind, as Shri Kamath says, or to pay
‘heed to, as I would say, and I hope if
these suggestions are kept in mind
probably there might be a better....

Shri Shinkre (Marmagoa): Less
number of points of order.
Mr. Speaker: But these Interrup-

tions would continue.

1 was saying, if these suggestions
are kept in mind probably there might
be 3 better conduct of business.

Now, objection has been taken by
Shri Ranga that it has been the pro-
cedure here and the tradition that
when a Minister is pot present any
Minister from that Ministry can ans-
wer gquestions, calling attention notic-
es or even adjournment motiong or
‘whatever it might be. That was what
1 said myself. But then there were
demands fraom the Members that the
Home Minister should be present.
Therefore, I said, because the hon.
Minister had glso said that the state-
ment was of four pages, if there is a
demand really that the Home Minister
should be present I could only ask the
Minister to lay it on the Table of the
House, ave the statement circulated
to the Members, ask the Home Minis-
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to be present here at 4'45 and allow
questions to be put at that time.
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Several hon. Members: No, no.

Mr, Speaker: It is for the House to
decide,

Shri Raghunath Singh
It is quite correct.

Mr. Speaker: Just now I read the
decisions reached and the House also
agreed with them. Therefore some
time should elapse before we do this
kind of interruptions.

{Varanasi):

I only want to know the pleasure
of the House. If that be the pleasure
of the House, then I can ask the Home
Minister to lay it on the Table, have
1t circulated among hon. Members and
allow questiong to be put at 4-45,

Several hon. Members: No, no.

Mr, Speaker: Then the hon. Minis-
ter might read the statement.

Shri J, B. Kripalami (Amroha): Let
him read those portions which are re-
levant to the question that has been
asked. All are not relevent.

Mr. Speaker: I will leave it to the
Minister.

Shri Hathi: Information of the oc-
currence wag given to Police Station
Rai by the Sarpanch of village Rasoi
at about 12:45 p.m. The Station House
Officer, after registering the case, im-
mediately left for the spot in a car
taking with him one Heaqd Constable
and three Constables who were then
available and reached the scene at ab-
out 1.05 pm. In the meantime, the
Police Station Clerk had sent tele-
phonic information to the Superinten-
dent of Police, Rohtak, Police Station
Samalkha (District Karnal), P.8. Bo-
nepat (District Rohtak), Police Sta-
tion Narela (Delhi) and to Chandigarh.
He also requested the Commandant,
Centiral Government Police Centre,
which is about two kilometres from
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[Shri Hathi]

the place of occurrence, for assistance.
After making arrangements to guard
the gcene of crime against interference,
a nakabandi was organsied by the
Jocal police at suitable points to inter-
cept the fleeing culprits. Search par-
ties were organised with the help of
the Punjab Police and the Delhi
Police, Movement of persong leaving
out of India were also checked im-
mediately at Delhi,

Senior officers from the Intelli-
gence Bureau from Delhi Police, in-
cluding the two Deputy Inspectors
General of Police, Delhi, Investigation
squad of the Delhi, C.1.D., photo units
and trackers, arrived at the scene at
about 3:15 p.m. Experts from the
Forensic Science Laboratory, Calcutta,
were flown to the scene of crime the
same night under orders of the Central
Government, and reached the place of
occurrence early following morning.
In addition, the mobile unit of the
Forensic Laboratory, Chandigarh, also
arrived. A wireless set was installed
at the place of occurrence by the
Delhi Police for providing immediate
communication with other Police
units.

The bodies were sent to Sonepat
Hospital where the Chiet Medical
Officer conducted post-mortem exa-
mination on the morning of Tth Feb-
ruary. There were two bullet injuries
on the body of Sardar Pratap Singh
Kairon fired from a ‘32 revolver, one
below the left eye and the other be-
low the left ear. There were no exit
wounds.

Fingerprints experts were able to
take some fingerprint impressions on
the outer side of the windscreen of
the car. These were photographed.
Footprints on the place of occurrence
and on the route followed by the cul-
prits were obtained. photographed and
plastercasts made,

Suitable investigating teams were
immediately formed to make detailed
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inquiries in Delhi, Punjab and in all
the neighbouring territories. Separate

- teams were detailed for the investiga-

tion of different aspects of the cuse
and to follow different lines of clue
obtained. Prompt inquiries were
made in hotels, sarais, garages and
motor transport companies,

A special team of the Punjab Police
consisting of two Deputy Inspectors-
General five Superinendents of Police,
ten Deputy Superintendents of Police
and 40 non-gazetted officers and gbout
100 constables are detailed for this
investigation. In addition, the Delhi
Police have made available the ser-
vices of a Superintendent of Police,
two Deputy Superintendents of Police
ang three Inspectors exclusively for
this investigation. A selected staff of
the Intelligence Bureau have also
veen detailed to collect intelligence
and to asgist the Punjab Police. A
special team headed by a Superinten-
dent of Police from Punjab is working
in Delhi to screen all the possible
suspects. A very close liasion is being
maintained between these various in-
vestigation teams. Senior officers of
Delhi and Punjab are co-ordinating
their efforts. At the request of the
Chief Minister of Punjab, the Central
Government have instructed the Di-
rector of the Intelligence Bureau to
keep himself in constant touch with
the investigation, give necessary gui-
dance and ensure oo-ordination bet-
ween the Punjab and Delhi investi-
gating authorities as also to see that
full co-operation from the other State
Police forces is available whenever
necessary, No possible motive for the
crime is being ruled out. Those in
charge of the investigation are keep-
ing their mind open and pursuing all
manner of clues and exploring all pos-
sibilities, The close and active  as-
sociation of the Director of the Intel-
ligence Bureau and the fact that offi-
cers of the Intelligence Bureau have
been detailed for this work ensure that
motives other than those of personal
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revenge and the like are not given in-
adcquate attention.

So far over 7.000 persons have been
interrogated and movements of thou-
sands of bad characters and about
4,600 vehicles have been checked.
Every information and clue, which is
likely to be of assistance in the
imvestigation of this case, has been
vigorously pursued and cross-checked.
As a result of these efforts, some clues
have been obtasined which are being
closly studied and followed up.

Investigation in a case of this nature
is often a prolonged process. A mass
of information, has to be sifted and
what is of value has to be followed
up. Various clues have to be check-
ed and cross-checked. All this takes
time. Much of the information avail-
able to the police cannot be disclosed
at this stage as this is likely to pre-
judice the investigation. I would
therefore request the Members to ap-
preciate this inherent difficulty in dis-
closing all details now. T can assure
the Members that the closest possible
investigation is being made, the fullest
assistance is being given to the State
Government, there has been no un-
avoidable delay at any stage and no
possibility is being ignored.
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“No possibility is being ruled out
and we have asked them to do it
with an open mind—all aspects of
the case.”
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Shri D, C. Sharma (Gurdaspur):
The impression is gaining ground
everyday in Punjab and elsewhere
that the administration is making more
a show of conducting an inquiry than
really conducling an inquiry and that
the Government is relying more upon
numbers than upon the tracking of all
those culprits and other things which
are really involved in it. May I know
if the Government is in a position to
contradict this impression which is
gaining ground cveryday in the mind
of the public not on]y in Punjab but
all over India? ’

Shri Hathi: As I have stated, the
Director here and the top officers are
giving suitable directions so that the
investigations may go on the right
lines.
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Shri Hathi: So many facts have
come to the notice of Government
during the investigation. The fact
which the hon. Member has said has
also come to notice. But whether it
has any direct bearing on the offence
or not has also to be decided and that
could be done only after the full in-
vestigation is over.

Shrimati Remu Chakravartty: Is
there going to be an inquiry into that?

ot wmIw fa¥ fazm (wse7):
qATa FT AATEIO &N AN AT A AGT
Ffea & THT 91 N7 g o 1@ Ffed
¢ 1 e frafy & $20g ewT FT9TE
qTHTT 97 AT &T AT Nq#Y BIE &A7
I a2 FEm A e &gl AA
TH WTHE ®Y FIA FG F ¥ A 7

weqw WENa - g TAA AT AT
7 feararEr 3

Shrimati Renu Chakravartty: May
1 just ask the hon. Minister to answer
the question asked by Shri Hukam
Chand Kachhavaiya? We are all in-
terested in the answer, because it was
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a Deputy Minister., Will the hnon.
Minister inquire into that?” That was

the question,

Mr. Speaker: Yes, he has said that.

Shri J. B. Kripalani: There may be
no connection with the murder. But
can a gentleman pass a place and see
a man murdered and yet not stop, and
that too, a Minister or Deputy Minister
at that? That is the question ang not
whether he was concerneq with the
murder or not, I am sure he has had
nothing to do with the murder.

Mr. Speaker: I cannot decide here
that he did not perform those duties
which he should have done. We are
not here at this moment to decide that.

Shri Nath Pai: What is the hon.

Minister’s information?

st wrmft TSy AAT H Oy A9l
T 2

Shri J. B. Kripalani: What is the

hon. Minister's inforamtion?

W (FHTE ) S AATa w
o faag WIEEA F97 /17 TRy q@r
yarg fag #T1 7 SEE gUA AAF &
ZATAT | FART FTH F74 KT HGAT 7T
qr--a7 a1 qE) & g5 A wEAT—
fra® #1770 34% FS T g M,
maAifaE ga ¥ 5 aErh st
7 WY | 9@ IAF! A FAT 9% F g
TqT AV FT T AQTH QAT €T AT
o7 war g1, fE M E aga AgemA #
71w fam T@t ¥ ), gaETQ A W,
o7 g FwEIfE ¥ ow o oW
az I AEE S FofY 9 areEn
37 & fau #ré i fear mn, wiwe
fzar qar A 39F T F TEW AF O
Er AR 1

Shri Hathi: All these facts have

been taken into consideration.

oW SEYTY - IA%T qATH §4 qTT
WA 9qr | §aTvag ®
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Shri Hathi: The persons who were
not on good terms with the late Shri
Pratap Singh Kairon or those who
were on inimical terms with him etc.
have been taken into consideration,
and all possible clues that may come
to light.. ...,

2994

SN ARYIY : IET HATA TR G
fa. .

Shri Hathi: I have understood the
question to be this that because of the
method, right or wrong which Shri
Pratap Singh Kairon had followed, he
had a number of enemies ,and the
question was whether anything had
been done to see whether from any of
these quarters this had not happened.

o WENW 5N §TE WY S9Ay
aqTe 6T w7 ifao.

of; ot : 0% faviy wrRwe w@ T a1
qora ¥ fraey zara & w0 T HTAIT
yam fag A Faga & g AT MM
7 oI g §, gemeTd gw § WY
o gTETd wRAfaEr ¥ 97 39
®1 q& HAT 9% ¥ gETAT AT, A W
AUTH A1) HT SATA H 7@ g IAwY
fearmar @1, W e faaraar Or
M 39 wwa I & 375 S W
ag v wgr 91 7
Shri Hathi: I have followed the
question, After Sardar Pratap Singh
Kairon left his Chiey Ministership,
security arrangements were made.

But at his own request, these had been
withdrawn; he did not want these.

An hon. Member: When was it?

oY sreTwnfic wresl) : § oF aywea
T WO ISTAT ATRATE |

oW AT . 3T ATET, W
WATGT FT T¥A AGY ISTAT | WHT WIS
ifso, Harqgwraer 7T
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Shri §. M. Banerjee: Is it a fact
that before, he was murdered, Sardar
Pratap Singh Kairon was in Delhi and
he met the Prime Minister the Fin-
ance Minister, and probably the Home
Minister afd made certain confessions
in regard to the income tax assess-
ment of, or the concealment of income
by, his sons, and that was one of the
reasons why people became against
him? Is this true, and if so, why was
he not given protection against his
own song?

The Minister of Finance (Shri T. T.
Krishnamachari): 1 would only like
to say that I had not met the late
lamented Sardar Saheb; for quite
some time, he never met me.

Shri S. M. Banerjee: He met the
Prime Minister. It came out in the
newspapers. Let the Prime Minister
deny it if it is incorrect,

Shri Lal Bahadur Shastri: He met
me, no doubt, but not a word of this
was mentioned by him to me.

Shri S. M., Banerjee: On a point of
order. I have B submission to make,

This news came out in the news-
pepers that Sardar Pratap Singh
Kairon came here and he met the
Prime Minister. My information is—
may be wrong; if he had denied it in
the usual course  that would have
been the end of the matter—that he
Jid mention about Punjab politics and
and that he was harassed by some

people.. ..

Mr. Speaker: The question has been
answered. I am not going to allow
further gquestions,

ot wrerie wresht : § g swEedn
wrget g 6 o @ & A AT R
A WX TF Y T geT W @
T T 9 I FY qIC AT AT
ol a1 W 7Y 99 wEwqr ¥ ¥ A%
% @aed BT WY wHeW  Aaw ) A
¥ ATT ATT TE AW IO NT WET R
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Wew WERE 0 qA 9T ¢

ot g T arelt ¥ gy s
gt § fF 0w w9 & @ o duw
FF T et fav o aE agw wwr
a1 7T T F IF T F HIA g9
# o ¥ wr wrofa @ 7 g #1E IO
o W

W WEWIT T I IEIA
faar

1 gwTre i ared - v geT @
fear

U WERU . wieEregma W
qumtezqu%mirl
3fF weeT doma # g, wive 9o
FHFIX ¥ JOFT qgRrE@ Fr | G
TIAHE WY WEE A Wi qg a3 & faa
R | T AR FRAEEE ¥
Harfaw qEY §1 T%aT | (nterruptions)

AT AT AT FZA ¢ AW |19 AT
T AV Wi, A AR q& FTH AT
I
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78 wa fmr mn & e ae A
qTEGT GO 98 ISET AT 9T TAAHE
TWET warg AgY 2T

AT AT QT W FaTH 2 fEmr v
T #) wifgy fF 36 gaTe W A
qTT 7 IIC ATfF FTH g IT qF

oft vt . gEET waTa A fTar
g

Shri Kapur Singh (Ludhiana): Are
Government aware of the current
whispers in the Punjab of widespread
suspicion about the complicity of some
leaders of the Government of India
in this crime? If so, what steps are
being taken to dispel these horrible
rumours?
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Shri Raghunath Singh: What is the
meaning of “the leaders of the Gov-
ernment of India"?

Mr. Speaker: Order, order. Is the
Home Minister going to answer it?

The Minister of Home Affairs (Shri
Nanda): No, Sir. It is a fantastic
thing even to think of.

Shri Kapur Singh: We did not hear
lhe answer,

Mr. Speaker: It is a fantastic thing
even to think of.

Shri Kapur Singh: So do we think,
but may I know what steps are being
taken because there are very wide-
speard rumours?

Mr. Speaker: That is all.

wi fag e (wfeg) o= fw
ferr e w1 7w ¢ fe gome &
gferm ¥ ® § Fr g g
qaTfasTa W1 st 30 T 9w 9T Ay
TE SUTEAT & FTCT IR KO qET &
fowrae & ok § I faww @,
W 9¢ WY 79 faug Y 78 %8 ¢ ™
% o §fs 71 de et oo g
1 fagg § wwfae & TR W

£ L] v 1 FEeC @A o
W W Ame & wgeE o'W |l
Wt ¥ AT @ gu ¥ W AwWA

WY § W @ g ) ST e
® QY U AT F7 0 ORI AW FY
war & anfa o AW F7 99X gy
#aff ¥ awAy ¥ 7 (fevedaq)

weqy g . qI A TG KE
S

PHALGUNA 17, 1886 (SAKA)
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o faa qe TS FE F @

weuw wERT gy wE SR Y R
0

Shri Nanda: I was nol present in
the earlier stnges, but as you have
made it clear, it is quite evident that
thie Centre iz making the utmost con-
tributinon, but in addition to that—I
Lelieve that must also have been re-
vealed—the whole co-ordination has
also been undertaken by the Director
of the Intelligence Bureau, and there-
fore, whatever is needed in order to
ensure that the arrangements are pro-
per and effective is being done. and
we are assisting to the best of our
capacity.
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Shri Priya Gupta: My qucstion was
not answered.

oft wy formd oo wgT s ag
% Z 48 TG IR & WEH § |
A1 0¥ wrdT Ty O &7 fang @
A & wrowr $EAT TF A 9T A
g fx =1 w0 a9 i S W /T
Ira &g FET oANE dfraw &
farda & 7 ®ar ¥ @O @y
¥ WTHY & W9 Fq47T dfque &
fasrs & w1 a7 W w1 dEeT ¥ 7

o AT A TG JIETT KT
wraeT &

i WAAAA WY VAL (WRTAYT )
Mo fgdiNagéame e s
areTe ®1 sfsarent, wwgfat o
fafrdwa w) sevaT @ gu o 9wd
JEOAW IAR! WEEAATH] &) &g ¥
Wy gu W wafs & aT w
qTd # Tog gOET w1 g o s
T W ¢ WG qrAvE W g AT
qaT A S 9T, ¥GT €A AWTH €AY &7
g gu el axdwA gu i 73197 7
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[w srraa |y wiQTE)
wase gf § | A AewT O
garfas agf quwedr & f§ @ aow
NIAFCIFAIE AR IIAIN
waar £ € gEraar a7 o wh fa
ST FTHTT HY A 91 WY § afw ooy
HOFTT W a1 § q%6 & &% 7

Y EIEY W SR R E-
#fezimw & fau wif Yeawdw wnfew,
s wifred wfgd woar go fadw
segien wifgl &Y ag &@ O g7 IF
&

Shri N. Dandeker (Gonda): Sir,
You have said that under the Consti-
tution the investigation in this case is,
a State subject. The Minister has said
that the Centra] Government is ren-
dering all possible assistance to the
State Government. The Minister has
also said that no motives, including
political motives, will be ignored. I
frankly cannot understand how the
Central Government can give us an
undertaking that political motives will
not pe ignored, when in fact, they say
that it is not within their competence
to make the investigation themselves,
but they are merely assisting the Pun-
jab Government. If they are not in
control of the investigation, how do
they assure this House that political
motive as a motive for the murder
will not be ignored or will be taken
into account?

Shri Hathi: As I have explained,
there is co-ordination and direction in
the investigation. We have the Direc.
tor who is the topmost police officer
here. He gives directions, and in this
giving of directions he can say that
the investigations that are proceeding
should proceed on particular lines, so
that no clue is being left out.

Shri N. Dandeker: That i not the
answer to my qQuestion. Am ] to un-
derstand that the Central Government
is directing the operations of investi-
gations? I want to know because in
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the same breath they say it is nol
within their competence,

Mr. Speaker:
are doing.

Co-ordination they

Shri N. Dandeker: 1 want to know
how they take responsibility for giv-
ing to this House the firm assurance
that political motives will be taken
into account,

Shri Hathi: It is not a question that
political motives will be taken into
account, 1 said all clues, whichever
are possible for investigation will be
pursued.

o} fegraa fag (M@YT) : 9t
¥ T WTg T OF AT 99T ot R
off Y gaadie F A ifee
¥ & foaw fe @@ 77 gu fe o
ATH HT R Y ITRY AAHTS F spgafant
& am wifz aqr s afafafugt &
avr & waerd # gz v ofr & &
qiffear ¥ M ¥ ) @ wEaT A
W ENT ¥ vy & we fe wood
qfeee 9= T E TTwT ET AT ¥
9 w1 & avw T gor Faad v e
97 WY g wrfae 2 % fv wfowrfai
X AW &Y T 97 wgE wE wrad
g 1 fr fggmam ® 7 Qe Tifes
# & & g & sy wgan § e
TE Y AE A A1 IEE @ W EE I
FTOTT A w1 weawer fagr @ ar a7

o FW . weTT grfeer W
¥q T § WY FF A oy w0 |
FTETT ® wH A g F

o} Tmw . a feg (IAT) : wETSTOOAT
¥ gg waemar @ g s g fag 430
w7 3% arfeagl 1 A1 gean gf § /e
T fassly ¥ F=TgT TUT 9y, AT FEATT
feerit & T wYT IT W2 T ATF
qT ATHATER GEEAT AR &3 @ W g
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& e faest ar9w o @ A W wEy
¥ & A e g 6w fmoaw
FETA &1 96T 7 AR, IA6T JIA
T qTAT W H IEAY aQTAT & WY ey
T W AR H G ¥ Ay #1 faww
TAT W1 | G0 & e wAY W w_AW
Fuw FAET & wegw A fF gy WA
¥ fax § W I W gw F W
gy fadr § 9% g o7 s §3W
THRT T AR A 97 fawe s
favg #73 arey § 7

weqe wENY ¢
U

TIT-ATT 1E & w7

Shri Nanda: They met me, and
they are satisfied with my answer that
we will take a hand in this, in the
sense of co-ordination, and our advice
angd assistence have a meaning.

Shri Iqbal Singh (Ferozepur):
Within one day of the murder, the
Punjab Home Secretary gave a state-
ment, which was piblished in the
Tribune_ that this was not a political
murder, and after that similar state-
ments Were made by responsible per-
sons in Punjab. That has given a
wrong twist and wrong inforamtion to
the whole enquiry. May I know whe-
ther the Government of India, espe-
cially the members of the High Com-
mand, will take steps. ...

Shri Nath Pai: On a point of order.
Parliament has no High Command.
You are the only High Command
which we recognise,

Shri Nath Pal: What is the insinua-
my feelings. Will the Government of
India, the Prime Minister or the Home
Minister_ satisfy us in this respect?’ A
premier Congressman has been mur-
dered in day light  Punjab, and a
wrong 1wist has been given to the en-
quiry by responsible persons. Will
that impression be removed? :

Shri Nath Pai: What is the insinua-
tion? Should others be murdered?

PHALGUNA 17, 1886 (SAKA)
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Only a Congressman should not be
muidered?

Shri Hem Barua: The citizens are
not safe in this country. Does it mean
that we are all to be murdered because
we are not Congress . (Inter-
ruptions.)

Shri Nanda: As I said, I have been
in touch personally with the officers,
chiefly the top officers here and the
officers have been assured completely
that whatever any persson may have
said or not said, they have to pursue
every possible clue without any kind

of consideration as to who the person
is?

ot vgaig fak : ¥ ag v g
g & wx a% @V o1 oeETl
¥ faafaad & 1§ gt o¥er o frar
mar oA qE |

T g §® AW T AN
¥ fag otez fear ar, afes o w1
vz A ffr oo

Shri Igbal Singh: The Home Secrc-
tary has not contradicted that state-
ment,

Mr. Speaker: Order, order.

Shri D. D. Puri (Kaithal): It has
been stated with considerable wehe-
mence that no possible motive is being
ruled out. Is the Minister aware that
the police officer concerned, Shri
Mathur himself, has issued more than
one public statement completly rul-
ing out any political motive attached
to the crime? Which of the two posi-
tions is correct?

Shri Hathi: As [ said,
aware of any such statement. ...
terruptions).

I am not
(In-

Mr. Speaker: If he is not aware, he
can try to find out whether it is a
fact.

An hon. Member: This is how they
are in ‘touch’ with investigations!



3003 Pupers laid
A g WIS (qeTgT)
ageF F13 & fau srfws 9 @@
TE ®rw ww @ g, Afw fo fod
foraar, sost g & € 2 IEE
-y Wt A R mar 1 /e
A A T w@l, A & fE gaw
qaw WY grh, wfew wF 41 R A
W, M gfw a7 "< frelt | g7 w@
w1 @A g0 K q® AAT AEAT
g for w1 faum & G4 faera & 5 o
w¥IfEAdr adweeifaw #§ df gREw
ag Ty w9 g ¥ A A swAr
g

Shri Nanda: 1t has been answered.

o1 Efe faewr wma o oI R
o gRTRN

»f; §OF WL QAT ;T F =
? f& fewge & d= & g ffxam
¥ g7 ge wart af T AT & aw I
#fat w1 for d=r & agar faar @

weaw w1ay - fom =91 F1 w0 qar
fget WA @T=g &Y, qg IEW!
ghaen weafezdfenr mafdy &t €

it wq fwaa : gw 97 favrw @
g

12.544 hrs.
PAPERS LAID ON THE TABLE

STATEMENT RE: AMENDMENT OF THE

I.L.O. CONSTITUTION, ETC.

The Deputy Minister in the Minis-

try of Labour and Employment (8hri -

R. K. Malviya): I beg to lay on the
Table a copy each of the following
papers: —

(i) Statement regarding ratifica-
tion of Instruments (Nos, 1-—

MARCH 8, 1865

N.C.C. Advisory
Committee (Election)

3) for the amendment of the
1LO Constitution 1964,

3004

[Placed in Library, see No, LT=-

3933/85].

(ii) Government Resolution No.
WB-3(26)/64 dated the 3rd
March, 1965; regarding re-
commendations of the Central
Wage Board for Coffee Plan-
tation Industry,

[Placed in Library, LT-

3934/65].

see No.

(iili) Government Resolution No.
WB-3(3)/65 dated the 4th
March, 1965 regarding recom.
mendations of the Central
Wage Board for Rubber Plan-
tation Industry.

[Placed in Library,
3935/65].

REPORT oF THE EvALUATION COMMITTEE

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri C. R. Pattabhi Raman): I beg
to lay on the Table a copy of Report
of the Evaluation Committee on Five
Year Plan Publicity by Voluntary
QOrganisations. (Placed in Library, see
No. LT-3936/65].

Shri Basappa (Tiptur): This report
may kindly be circulated as this is a
valuable document,

see No. LT-

—

12.54 hrs.

ELECTION TO COMMITTEE

CENTRAL ADVISORY COMMITTEE FOR THE
NaTioNAL Caper Corrs

The Deputy Minister of Defence
(Dr. D. S. Raju): I beg to move:

“That in pursuance of sub-sec-
tion (1) (i) of Section 12 of the
National Cadet Corps Act, 1948,
the members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct two mem-
bers from among themselves to



